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Ref No. HFEPL/CERC/GNA-4thAmdt/190626/01 Date: 19.06.2026

To,

The Secretary,

Central Electricity Regulatory Commission,
6th, 7th & 8th Floors, Tower B,

World Trade Centre, Nauroji Nagar,

New Delhi - 110029

Subject: Comments and suggestions on the Draft Central Electricity Regulatory Commission
(Connectivity and General Network Access to the inter-State Transmission System) (Fourth
Amendment) Regulations, 2026

Reference: Draft Notification No. L-1/261/2021/CERC dated 20.05.2026 (Draft Fourth Amendment
Regulations, 2026 to the CERC Connectivity and GNA Regulations, 2022)

Respected Sir/Madam,

Hero Future Energies Private Limited respectfully submits its comments and suggestions on the Draft
Central Electricity Regulatory Commission (Connectivity and General Network Access to the inter-State
Transmission System) (Fourth Amendment) Regulations, 2026, published for stakeholder comments
vide Draft Notification No. L-1/261/2021/CERC dated 20.05.2026.

At the outset, we appreciate the objective of the Hon’ble Commission in introducing the Draft Fourth
Amendment to streamline the Connectivity and GNA framework, to accommodate energy storage and
hybrid configurations, and to discourage hoarding of scarce ISTS Connectivity. At the same time,
certain proposed provisions may benefit from refinement so that the framework remains internally
consistent with the Principal Regulations, technology-neutral in its treatment of energy storage,
proportionate in the compliance and financial obligations it imposes, and workable for genuine
developers capable of utilizing the Connectivity.

Our comments are set out in Annexure-A to this letter. We request the Hon’ble Commission to kindly
consider the submissions while finalizing the Fourth Amendment Regulations.

Yours faithfully,
For Hero Future Energies Private Limited

Authorized Signatory
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ANNEXURE - A

Comments and Suggestions on the Draft Fourth Amendment Regulations, 2026

The following comments are submitted on the specific provisions of the Draft Fourth Amendment

Regulations, 2026.

Proposed regulation /
proviso and clause
reference

Issue with the proposed
regulation

Changes proposed and rationale

1. New Regulation 3.10
(ltem 3 of the Draft Fourth
Amendment)

Withdrawal of Connectivity
with return of all BGs where
the gap between the ‘likely
start date’ in the in-
principle grant and the start
date in the final grant is two
years or more, provided the
request is made within 30
days of the final grant.

The withdrawal right is triggered only
at the stage of the final grant of
Connectivity. By that time the
developer has, on the strength of the
in-principle grant, already committed
land, incurred mobilisation expenditure
and commenced financing activity, all
planned around the ‘likely start date’.
If the start date then slips by two years
or more and the developer exits, that
committed expenditure becomes a sunk
cost. The interconnection study under
Regulation 6.1, and the Nodal Agency’s
approval of the transmission scheme,
ordinarily disclose the realistic start
date much earlier than the final grant;
deferring disclosure of a two-year
slippage to the final grant defeats the
protective intent of the provision.

It is proposed that the Nodal Agency /
CTU be required to communicate any
divergence in the start date of
Connectivity at the earliest, and in any
event within six months of the in-
principle grant, rather than only at the
final grant.

Rationale: Early disclosure aligns the
developer’s irreversible commitments

(land, mobilisation, financing,
contractual milestones) with accurate
start-date information, prevents

avoidable sunk costs, and preserves the
commercial bankability that the in-
principle grant is relied upon to
establish. This advances ease of doing
business and reduces disputes at the
final-grant stage.

2.  Minimum  discharge
condition for ESS (Iltems 4,
7.1 and 8 of the Draft
Fourth Amendment)

- Regulation 4.1(c): “... with
a minimum discharge (in
MWhr) as twice the
Connectivity quantum”;

- Regulation 5.2 main
paragraph: “(with minimum
discharge (in MWhr) as
twice the Connectivity
quantum)”;

- Proviso to Regulation 5.4:
“Provided that ESS shall
have a minimum discharge
(in MWhr) of twice the
Connectivity quantum.”

The condition fixes a minimum stored-
energy (MWhr) benchmark at twice the
Connectivity quantum (MW), which
presupposes a particular MW/MWh
configuration and effectively a single
deep-discharge cycle. Modern ESS
configurations frequently operate at a
1:1 MW/MWh ratio, delivering the same
daily energy through two discharge
cycles of roughly one hour each, i.e.
two hours of discharge across the day.
A rigid ‘twice the Connectivity
quantum’ energy benchmark
inadvertently excludes such bankable
configurations even though they meet
the underlying grid-support objective.

It is proposed that the condition be
recast as a minimum daily discharge
duration, namely that the ESS shall be
capable of a minimum discharge of two
hours in a day (achievable through one
or more cycles), rather than a fixed
MWhr-to-MW multiple.

Rationale: A duration-based, cycle-
agnostic benchmark is technology-
neutral, accommodates 1:1 MW/MWh
designs operating on multiple cycles,
and still secures the intended grid
availability. This avoids an unintended

commercial bar on prudent ESS
configurations and improves
administrative clarity in assessing

compliance.
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Proposed regulation /
proviso and clause
reference

Issue with the proposed
regulation

Changes proposed and rationale

3. Installed capacity for
meeting technical
compliance at the Point of
Injection (Items 6 and 7.4 of
the Draft Fourth
Amendment)

- New proviso to Regulation

5.1 (Item 6): installed
capacity for meeting
technical compliances at

the POI (as confirmed by the
Nodal Agency after studies)
shall not be counted
towards installed capacity
for seeking Connectivity;

- New clause (n) under
Regulation 5.2 (ltem 7.4):

conditions subsequent
exemptions for capacity
meeting technical
compliance.

Two practical difficulties arise. First,
the additional installation required for
technical compliance at the POI is
confirmed only after the Nodal
Agency’s studies, which are often
concluded when the project is already
close to commissioning. Requiring the
full additional capacity to be installed
post-study, within the residual
timeline, is frequently not feasible
given EPC and equipment lead times.
Second, it is not expressly clarified that
such technical-compliance capacity is
exempt from the conditions subsequent

under Regulation 11 (and the
additional-capacity process), which
would otherwise impose
disproportionate obligations on
capacity installed purely for
compliance.

It is proposed that: (i) the application
form itself permit the developer to
indicate a tentative additional installed
capacity for meeting technical
compliance at the POI, so that the
requirement is anticipated up-front; (ii)
where studies subsequently require
such additional capacity, the developer
be permitted to install it within one
year of COD, recognising EPC and
installation lead times; and (iii) it be
expressly provided that applications for
such technical-compliance capacity
(including under Regulation 5.8(vii)(b)
and (c)) shall not attract the conditions
subsequent under Regulation 11 for the
additional installed capacity at the POI.

Rationale:  This  sequences the
compliance obligation realistically
against project execution timelines,
prevents revocation risk for delays
beyond the developer’s control, and
removes an administratively inefficient
duplication of conditions-subsequent
for capacity that exists only to satisfy
grid technical requirements.

4. Furnisher of LAND BG for
additional capacity (Item
7.3 of the Draft Fourth
Amendment)

New text at the end of
Regulation 5.2(h): “(in case
of LAND BG, it may be
furnished by the existing
Connectivity grantee or the
entity implementing the
additional capacity).”

The provision restricts the LAND BG to
the ‘existing Connectivity grantee’.
The status of ‘Connectivity grantee’
arises only after execution of the
Connectivity Agreement. However,
applications under Regulation 5.2 may
be made after the in-principle grant but
before the final grant or the
Connectivity Agreement. The provision
therefore does not cover the in-
principle stage, and also does not
cleanly accommodate cases where a
project SPV, or a differently-configured
implementing entity (common in REIA-
tendered projects), is implementing
the additional capacity - even though
the same furnishing flexibility is equally

It is proposed that the phrase “existing
Connectivity grantee” be substituted
with “in-principle Connectivity grantee
or final Connectivity grantee”, and that
the furnishing flexibility be expressly
extended to the entity implementing
the additional capacity across the
LOA/PPA, Land and Land BG routes.

Rationale: Aligning the terminology
with the actual stage at which
Regulation 5.2 applications are made
(post in-principle, pre-Connectivity
Agreement) removes a definitional gap,
accommodates SPV / implementing-
entity structures common in
competitively-tendered projects, and
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Proposed regulation /
proviso and clause

Issue with the proposed

Changes proposed and rationale

proviso (iii) to Regulation
5.8(xi)(a) (Item 10.1 of the
Draft Fourth Amendment)

Substituted proviso  (iii)
permits a single combined-
route application (part
LOA/PPA under clause (a)
and part Land / Land BG
under clause (b) or (c)),

LOA or PPA’ in proviso (iii) has no
corresponding compliance mechanism
in Regulation 11A(2), which is designed

to be route-agnostic and SCOD-
agnostic. For the Land / Land BG
portion of a combined-route

application there is, by definition, no
LOA/PPA-linked SCOD; defaulting that
portion to the LOA/PPA SCOD is
therefore internally inconsistent and

regulation

reference
valid in the LOA/PPA route and the | ensures consistent treatment across all
Land route. three Connectivity routes.

5. SCOD reference in | The phrase ‘considering SCOD based on | It is proposed that the Commission

either (i) delete the phrase ‘considering
SCOD based on LOA or PPA’ as
inconsistent with the uniform Financial
Closure framework under Regulation
11A(2); or (ii) if a SCOD-linked Financial

Closure standard is  specifically
intended for combined-route
applications under proviso  (iii),

expressly specify the SCOD applicable
to the Land / Land BG portion

Amendment)

Substituted clause (2) of
Regulation 11A requires
submission of  Financial
Closure documents (loan
sanction letter / proof of
first disbursal / Board
resolution  for internal
funding, with net worth and
other details) within 15 days
of the effective date of
GNA, applied identically
across the LOA/PPA route

across the three routes. An LOA/PPA-
route applicant already has a
contractually defined Financial Closure
timeline embedded in its PPA - typically
linked to the SCOD agreed under
competitive bidding, with milestones,
penalties and lender covenants
structured around that contractual
SCOD. Imposing an additional 15-day-
from-GNA-effectiveness Financial
Closure obligation - a date unrelated
to, and potentially preceding, the PPA
Financial Closure timeline - creates a
parallel, duplicative compliance
burden disconnected from the financing

with  Financial Closure | leaves the Financial Closure standard | independently - rather than defaulting

“considering SCOD based on | for the non-LOA/PPA portion | to the LOA/PPA SCOD - and prescribe

LOA or PPA”. undefined. the corresponding compliance
mechanism in Regulation 11A(2).
Rationale: This removes an internal
inconsistency between proviso (iii) and
Regulation 11A(2), gives developers a
determinate Financial Closure standard
for each portion of a combined-route
application, and reduces
interpretational  disputes at the
compliance-verification stage.

6. Financial Closure | The uniform 15-day-from-GNA- | It is proposed that Regulation 11A(2) be

compliance under | effectiveness trigger does not reflect | differentiated as follows:

Regulation 11A(2) (ltem|the differing nature of financial | (a) For LOA/PPA-route applicants

14.3 of the Draft Fourth|commitment and revenue certainty | (clause (a)), Financial  Closure

compliance should be linked to the
Financial  Closure timeline and
milestones  specified under the
corresponding PPA, rather than a fixed
15-day period;

(b) For Land BG / Land-route applicants
(clauses (b) and (c)) at the first instance
of application - where no PPA yet exists
- the 15-day-from-GNA-effectiveness
trigger should continue as a capability
threshold;

(c) Where a Land BG / Land-route
applicant subsequently enters into a
PPA (whether by conversion or by
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Proposed regulation /
proviso and clause
reference

Issue with the proposed
regulation

Changes proposed and rationale

(clause (a)), the Land BG
route (clause (b)) and the
Land route (clause (c)) of
Regulation 5.8(xi).

structure the developer has already
committed to. By contrast, a Land BG /
Land-route applicant has no PPA, and
hence no  contractually-anchored
Financial Closure timeline; for such
applicants a fixed near-term trigger is
an appropriate, route-neutral financial-
capability gate.

securing a PPA for capacity already
holding Connectivity), Financial Closure
compliance for such capacity should
thereafter follow the PPA Financial
Closure timeline or 15-days from GNA
effectiveness, whichever is later,
consistent with (a).

Rationale: This links Financial Closure
compliance to the financing structure
actually applicable at each stage -
contractual where a PPA exists, and a
uniform capability threshold where it
does not - avoids duplicative or
disconnected triggers, and supplies the
compliance  mechanism  presently
missing for the SCOD-linked language in
proviso (iii) to Regulation 5.8(xi)(a).

7. Return of Conn-BG2 /
Conn-BG3 under Regulation
16.2 (Iltem 16 of the Draft
Fourth Amendment)

Substitution in Regulation
16.2 replacing return “in
five equal parts over five
years corresponding to the”
with return “within one
week after expiry of one
year from the declaration of
COD of the corresponding”

generation capacity.

The amendment is, on balance,
beneficial to developers as it
accelerates and simplifies BG release
(single release one year post-COD,
instead of a five-year staggered
return). However, the trigger is tied
solely to ‘declaration of COD of the
corresponding’ capacity, and the
transition  provision under new
Regulation 37.11 returns subsisting
Conn-BG2/Conn-BG3 ‘subject to
clearing the dues of transmission
charges, if any’. For partially-
commissioned projects, the phrase
‘corresponding’ capacity needs to be
read as enabling proportionate, part-
capacity BG release on part-COD,
failing which capital remains blocked
against already-commissioned
capacity.

It is proposed that Regulation 16.2 (and
the corresponding transition provision
in Regulation 37.11) expressly clarify
that the one-year-post-COD release
operates on a part-capacity (pro-rata)
basis, so that Conn-BG2 / Conn-BG3
corresponding to each commissioned
tranche is released within one week
after expiry of one year from the COD
of that tranche, subject to clearing of

transmission-charge dues for that
tranche.
Rationale: Part-capacity release

prevents working capital being blocked
against commissioned capacity merely
because the balance capacity is yet to
achieve COD, improves project cash-
flows and bankability, and reflects the
staged commissioning that is standard
in large REGS / hybrid projects.

8. One-time GNA charges /
Conn-BG furnishing window
under Regulation 22.2(d)
(ltem 19.3 of the Draft
Fourth Amendment)

Moving the furnishing window from ‘one
month prior to’ to ‘within 15 days of’
the effective date of GNA, coupled with
an immediate bar on ‘any transactions
with the Grid’ on non-furnishing, is a

It is proposed that (i) the Nodal Agency
be required to issue a prior intimation
of the amount and due date of the one-
time GNA charges / Conn-BGs, with the
15-day period running from such
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Proposed regulation /
proviso and clause
reference

Issue with the proposed
regulation

Changes proposed and rationale

Substitution of ‘one month
prior to the effective date
of GNA’ with ‘within 15 days
of the effective date of the
GNA’, and insertion of: “In
case no Conn-BGs are
subsisting and entity does
not furnish the required
charges, such entity shall
not be eligible for carrying
out any transactions with
the Grid.”

significant consequence triggered by a
very short, post-effectiveness window.
A purely automatic transaction-bar,
without a short cure period or prior
intimation, may penalise developers
facing administrative or banking delays
in furnishing, and may create disputes
on the precise date of ‘effectiveness’
from which the 15 days run.

intimation or the effective date of GNA,
whichever is later; and (ii) a short cure
period (for example, seven days) be
provided before the transaction-bar
operates, with the bar lifting
automatically upon furnishing.

Rationale: An intimation-anchored
window and a defined cure period
preserve the disciplinary intent while
affording  due  process, reduce
avoidable transaction-bars arising from
administrative delay, and remove
ambiguity on the date from which the
compliance window runs.

9. New Regulation 17.5(3) -
applicability to  GNARE
entities (Item 18 of the
Draft Fourth Amendment)

New Regulation 17.5(3):
“The  Applicants under
Clauses (1) and (2) of this
Regulation shall not be
applicable to  entities
having GNARE unless GNARE
is converted to GNA.”

As drafted, the construction ‘The
Applicants ... shall not be applicable to
entities having GNARE’ is grammatically
inconsistent - ‘Applicants’ cannot be
‘applicable’ to other entities. The
intended meaning is that the provisions
of clauses (1) and (2) shall not apply to
entities having GNARE unless GNARE is
converted to GNA. The drafting
ambiguity could lead to differing
interpretations of  whether the
connection mechanism in Regulation
17.5 is available to, or barred for,
GNARE entities.

Beyond the drafting issue, the
substantive exclusion also merits
reconsideration. Regulation 17.5(3)

bars an entity holding GNARE from
availing the flexibility under Regulation
17.5 unless GNARE is first converted
into GNA. While a distinction between
GNARE and GNA may be appropriate as
a matter of regulatory architecture,
there are situations where an entity has
opted for GNARE not by commercial
choice but on account of non-
availability of transmission capacity,
pending augmentation works, or other
transmission system constraints beyond

It is proposed that Regulation 17.5(3)
be reworded as: “The provisions of
Clauses (1) and (2) of this Regulation
shall not apply to entities having GNARE
unless GNARE is converted to GNA.”

Rationale: A precise construction
removes interpretational ambiguity on
the availability of the drawee-entity
connection mechanism to GNARE
holders, and ensures consistent
administration of Regulation 17.5.

It is further proposed that GNARE
holders be permitted to avail the
benefits under Regulation 17.5 where
the inability to obtain or maintain GNA
is attributable to transmission system
constraints, pending augmentation, or
other factors beyond the control of the
applicant; or, in the alternative, that a
simplified and time-bound mechanism
for conversion of GNARE into GNA be
prescribed for such cases.

Rationale: This avoids penalising
entities that took GNARE on account of
transmission constraints rather than by
commercial choice, places them on par
with similarly situated GNA holders,
and ensures that access to the
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proviso and clause
reference

Issue with the proposed
regulation

Changes proposed and rationale

its control. In such cases, excluding
GNARE holders from the scope of
Regulation 17.5 results in an
unintended disadvantage  vis-a-vis
similarly placed entities holding GNA,
even though the inability to obtain GNA
is itself attributable to transmission
constraints and not to any commercial
choice of the applicant.

Regulation 17.5 mechanism turns on the
substance of the entity’s position
rather than on a constraint-driven
label.

Prayer

In view of the above, HFEPL respectfully requests the Hon’ble CERC to consider the proposed changes
and the accompanying rationale while finalizing the Fourth Amendment Regulations, so that the
framework remains internally consistent with the Principal Regulations, proportionate in the
compliance and financial obligations it imposes and conducive to ease of doing business and efficient

administration.
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